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+[SuLPHURIC FERTILIZER PROJECT

978. SHRI REWATI KANT SINHA:
Will the Minister
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that a Sul-
phuric Fertilizer Project was taken up
ag early as in 1960 by the Pyrites and
Chemicals Development Company
Limited but no production has so far
been started; and

(b) if so, when is the production of
the above mentioned project likely to
start and what are the reasons for
delay in production?]
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+[THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF PLAN-
NING AND SOCIAL WELFARE
(SHRI K. RAGHURAMAIAH): (a)
and (b) The reference is presumably
to a Sulphuric acid plant and not to a
Sulphuric Fertilizer project. If so, a
decision to build a 100 tonnes/day Sul-
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phuric acid plant under the Pyrites
and Chemicals Development Company
Limited was taken in 1862 and the
capacity wag subsequently raised to
400 tonnes/day. The plant is now ex-
pected to go into production towards
the third quarter of 1968. The project
has been delayed mainly owing to the
time taken in proving and developing
the pyrites deposits at Amjhore.]
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+[PURCHASE OF SHUTTLE CARS AND
MACHINES BY THE PYRITES AND
CHEMICAL DEVELOPMENT Co. LTD,

979. SHRI REWATI KANT
SINHA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether it is a fact that old
shuttle cars and loader machines
have been purchased from the
National Coal Development Corpora-
tion to be used in the mines of the
Pyrites and Chemical Development
Company Limited, Amjhore (Bihar);

(b) whether it is a fact that these
machines are not considered suitable
for the mines of the said company
and hence they are lying idle;

(¢) whether it is also a fact that
the aforesaid mines are being widen-~
ed in order to use these machines, as
a result of which the roof of the
mines is getting weak and the roof of
the mine at one place collapsed on the
31st May, 1967 causing the death of
a worker Shri Viphan Dusadh; and

(d) if so, what action has since
been taken by Government against
the persons responsible for this irre-
gularity?]
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+[THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF PLAN-
NING AND SOCIAL WELFARE
(SHRI K. RAGHURAMAIAH): (a)
No, Sir. One shuttle car and one
loader have been purchased from the
National Coal Development Corpora-
tion and these were certified to be
new and un-used.

(b) No.

(¢) No. The fatal accident occurred
in the manually operated mine, where
the equipment referred to in part (a)
of the question wag not being used.

(d) The inquiry conducted by the
Joint Director of Mines Safety reveal-
ed that the death was not caused on
account of negligence on the part of
any person. No action is, therefore,
necessary.]

SALE oF UNAPPROVED PLOTS BY COLONI-
ZERS

980. DR. M. M. S. SIDDHU: Will

the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it has come to the
notice of the Government that there
are a large number of colonizers in
Delhi who have been indulging in the
mal-practices of selling unapproved
plots of lands in Delhi andg adjoining
areas;

(b) if so, the names o¢ those colo-
nizers and the steps taken against
them;

(c) whether it is a fact that a firm
Swatantra Land and Finance Company
with the connivance of the Delhi Ad-
ministration and Delhi Development
Authority has cheated thousands of
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